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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH 

Original Application No. 69/2022 

IN THE MATTER OF-
Parul Bawa Applicant 

Versus 

State of Haryana ..Respondent 

SUPPLEMENTARY ACTION TAKEN REPORT OF JITENDER 
YADAVJAS, DISTRICT MAGISTRATE, FARIDABAD IN 
COMPLIANCE OF ORDER DATED 02.02.2022. 

, Jitender Yadav, IAS, District Magistrate, Faridabad, do hereby solemnly 

affirm and state as under: 

1. That the deponent is presently posted as District Magistrate, Faridabad and is 

fully authorized to swear and depose the facts of the present case before this 

Hon'ble Court. 

2. That this Hon'ble Court on 02.02.2022 has passed the following Directions, 

the relevant extract of which is reproduced below: -

"Having regard to the seriousness of the allegations, it appears 

necessary to ascertain the factual position in the matter through a joint 

committee of the Principal Chief Conservator of Forest (HoFF), State 

of Haryana and the District Magistrate-Faridabad. The District 

Magistrate-Faridabad will be the Nodal agency for coordination and 

compliance. The joint committee may meet within four weeks and 

undertake site visit and look into the grievance of the applicant. Factual 

and action taken report may be furnished within three months by e-mail 

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF." 

3. That it is submitted that a committee constituting SDM (Badkhal), Range 

Forest Officer, Faridabad and ATP(P), Faridabad was constituted to visit the 

site in question to verify the allegations made in the complaint dated 

21.02.2022. 

sade 
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4 SDM (Bacdhal) in its report dated 29.03.2022 & Range Forest 

Officer(Regional) vide its report dated 25,04.2022 had stated as follow 

a. SDM (Badkhal), Range Forest Officer and ATP(P) alongwith the revenue 

officials jointly visited the spot on 11.03.2022. Reports of Tehsildar, 

Badkhal and Range Forest Officer were submitted to SDM Badkhal who 

forwarded the reports to the deponent. It was reported by Tehsildar 
Badkhal that as per revenue record ownership of M/s SVC & Lahari 

partner Mustil No.70//6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 12/201-13), 

13(8-0),14(8-0), 1 5(8-0), 17/2(7-10), 18(8-0), 19/1(1-13) total raqba 67K-

7M, vill. Sarai Khwaja, Tehsil Badkhal, District Faridabad vests with S. 

Lakshman Rao s/o Shreedhar & Shri Niwas Rai s/o Venkateshwar rao. 

b. Range Forest Officer (Regional), Faridabad has reported that on spot 

inspection of M/s SVC Ventures and Lahari Builders situated at Green 

Field it was found that no new trees have been cut at the spot. At the site 

in question an old road and some structures are there. That earlier an 

Ayurvedic Factory used to run there. Section 4 and Section 5 of the PLPA, 

1900 is not applicable at the site in question. The said spot neither falls 

under reserved forest nor under protected forest. General Section 4 of the 

PLPA, 1900 is applicable there according to which cutting of any kind of 

trees is prohibited unless permission from Divisional Forest Officer, 

Faridabad is obtained. That the site in question has been notified as Gair 

Mumkin Pahar. That this company had cut trees on dated 13.01.2020 

without secking permission from the competent authority consequently 

Forest Department got Forest Offence Report No. 100/0452 dated 

13.01.2020 registered against it whose prosecution case was also filed in 

the Hon'ble Environment Court as well. That for the said illegal cutting 

activity F.I.R. No.24/2020 has also been lodged by the Departmentin 

Police Station, Surajkund. A list of standing trees on the spot has also been 

prepared and these trees are marked as well. Marking list of such trees on 

the site in question is enclosed. Copies of the said reports dated 29.03.2022 

and 25.04.2022 are annexed herewith as ANNEXURE-R/1 & 

ANNEXURE-R/2 respectively. 

5. However, the report submitted was not coherent and comprehensive, 

therefore, additional factual reports were sought from the District Town 

Planner, Faridabad (Planning) and Deputy Conservator of Forest, Faridabad. 
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6. That District Town Planner, Faridabad (Planning) vide Memo No. 4269 dated 

23.06.2020 submitted a report regarding the issuance of LOI for developing 

residential plotted colony on the said land inspite of being under Natural 

Conservation Zone summarized as follow 

A bricf comprehension of the overall concept of NCZ introduced in the 

Regional plan 2021AD (hereinafter referred to as RP-2021), notified 

in the year 2005 and the facts relating to evolution of concept of NCZ, 

its components and the subsequent effots/deliberations held for its 

identifications on ground were spelled out in the said report. 

It was further stated that as per the RP-2021, the impugned site falls . 

under NCz. However, as per the report of District Level Sub 

Committee, the same has not been included in the area under NCZ in 

District Faridabad as the same does not fall under any of the 

aforementioned categories prescribed as NCZ in the RP-2021 
111. With respect to license issued it was intimated that the License no. 50 

of 2022 issued vide DTCP memo no. 11246 dated 25.04.2022 has been 

granted for area measuring 5.00625 (impugned Land) with the 

following condition imposed on the developer: 

"That the final decision of State Level Committee on 

recommendation of District Level Committee regarding inclusion 

exclusion of applied landfrom NCZ category shall be binding upon you 

and you shall abide by the same. 

A copy of the said report dated 23.06.2022 is annexed herewith as 

ANNEXURE-R/3. 

7. That vide Memo No. 550 dated 04.08.2022Conservator of Forests, Faridabad 

reported as follow: 

i. The area under consideration in OA No.69/2022 is recorded as Gair 

Mumkin Pahar in revenue estate of Sarai Khawaja and is closed under 

General Section 4 of PLPA where felling of trees require prior permission 

of DFO. As per enumeration undertaken there are 153 trees of various 

species standing on the said land. 

ii. In O.A No. 407 of 2017, the Hon'ble NGT vide order dated 05-03-2019 

has declared the land under consideration in said matter as a deemed forest. 

However, this order of the Hon'ble NGT has been challenged in the 

tDda 
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Hon'ble Supreme Court in C.A. No.4977 of 2019 in the matter of M/s Ajay 

Enterprises Pvt Ltd V/s Lt. Col. (Retd.) Sarvadaman Oberoi and others 

ii.It is further submitted that Hon'ble Supreme court in the said matter vide 

its order dated 08.04.2022 directed as under:-

List these matters afier the pronouncement of judgment in SLP (C) No. 

10294 of 2013 and connected cases in the following week." 

The copy of the said Report dated 04.08.2022 is annexed herewith as 

ANNEXURE R/4, 

8. That it is worthwhile to mention here that SLP (C) No. 10294 of 2013 

mentioned in order dated 08.04.2022 (referred in above Para No.7(iii)) is 

actually Civil Appeal (CA) No.10294 of 2013. Judgment in the said matter 

has been pronounced on 21.07.2022. 

The C.A. No.4977 of 2019 in the matter of M/s Ajay Enterprises Pvt. 

Ltd V/s t. Col. (Retd.) Sarvadaman Oberoi is pending alongwith CA 

No.5067 of 2019 (State of Haryana V/s Lt. Col. (Retd.) Sarvadaman Oberoi) 

before the Hon'ble Supreme Court of India. Both the appeals have been filed 

against order dated 5.3.2019 passed by this Hon'ble Tribunal in O.A No. 407 

of 2017. Hon'ble Supreme Court of India vide interim order dated 12.7.2019, 

has directed that there shall be no cancellation of any permission granted in 

the meanwhile. Copy of order dated 12.7.2019 passed by Hon'ble Supreme 

Court of India is annexed herewith as ANNEXURE R/5. 

It is prayed that the present status Report may kindly be taken on record. 

Further, direction passed by this Hon'ble Tribunal shall be complied with 

sincerely. 

odo 
DEPONENT 

(Jitender Yadav, IAS) 
District Magistrate, 
Faridabad 

Place: Faridabad 
Dated: 0S.08.2022 
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VERIFICATION 
Verified that the contents of my aforesaid affidavit are true and correct to my 

knowledge based on the official record. No part thereof it is false and nothing 

material has been kept concealed therefrom. 

da 
DEPONENT 
(Jitender Yadav, IAS) 
District Magistrate, 
Faridabad 

Place: Faridabad 
Dated: oS08.2022 
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ITEM NO.9               COURT NO.5               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  4977/2019

M/S AJAY ENTERPRISES PRIVATE LIMITED               Appellant(s)

                                VERSUS

LT. COL. (RETD.) SARVADAMAN SINGH OBEROI & ORS.    Respondent(s)

(FOR ADMISSION and I.R. and IA No.81476/2019-STAY APPLICATION and
IA No.81477/2019-EXEMPTION FROM FILING O.T. and IA No.81479/2019-
PERMISSION  TO  FILE  LENGTHY  LIST  OF  DATES  and  IA  No.81473/2019-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
 
WITH
C.A. No. 5067/2019 (XVII)
(IA  No.86003/2019-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT  and  IA  No.86001/2019-PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)
 
Date : 12-07-2019 These appeals were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE SURYA KANT

For Appellant(s) Mr. Tushar Mehta, SG
Mr. Anil Grover, AAG
Ms. Noopur Singhal, Adv.
Mr. Rahul Khurana, Adv.

                   Mr. Sanjay Kumar Visen, AOR

Dr. A.M. Singhvi, Sr. Adv.
Mr. Shyam Diwan, Sr. Adv.
Mr. Avishkar Singhvi, Adv.
Ms. Malini Sud, Adv.
Mr. Shashwat Tripathy, Adv.
Mr. Vinayak Bhandari, Adv.
Nipun Katyal, Adv.

                   Ms. B. Vijayalakshmi Menon, AOR
                   
For Respondent(s) Mr. P.S. Patwalia, Sr. Adv.

Ms. Anita Shenoy, Sr. Adv.
Mr. Ritwik Dutta, Adv.
Ms. Meera Gopal, Adv.
Ms. Srishti Agnihotri, Adv.
Ms. Natasha Dalmia, Adv.

                   Ms. K. V. Bharathi Upadhyaya, AOR       

Digitally signed by R
NATARAJAN
Date: 2019.07.13
12:10:18 IST
Reason:

Signature Not Verified
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          UPON hearing the counsel the Court made the following
                             O R D E R

Applications  seeking  exemption  from  filing  Official

Translation and Certified Copy of the impugned order are allowed.

Issue notice.

Learned counsel is permitted to file counter affidavit within

a period of four weeks from today.  Rejoinder affidavit within two

weeks thereafter.

List after six weeks. 

There shall be no cancellation of any permissions granted, in

the meanwhile.

(R. NATARAJAN)                                   (RENU DIWAN)
COURT MASTER (SH)                             ASSISTANT REGISTRAR
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